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MINISTRY OF LAW AND JUSTICE
(Legislative Department)

New Delhi, ihe 20th Aprd, 19851V aisnlcha 9, 1907 (Saka)

The {following Act of Parliament received the assent of the President
on the 29th April, 1985 and iz hercby published for general informa-
tion: —-

THE CONSTITUTION FIFTY-FIRST AMENDMENT
AGT, 1084
129th April, 1985.]
An Act turther to amend the Clorstitution of Todia.

Br it enacted by Puarliiment in the Thirty [itlth Year of the Republic
of India ag follow.s: —- ’

L. (I) This Act may he called the Constitution (Fifty-first Amend-
ment) Act, 1984

(2) It shall come into force on such date as the Central Government
may, by notification in the Officlal Gazette, appoint.

2, (I) In article 330 of the Constitulion, in clause (1), for sub-clause
(1), the follewing sub-clause shall be substituted, namely: —

“(b) the Schedul~d Tihes excepl the Scheduled Tribes in the
autonomous distrirts of Anzom: and”,

(2) The amendmrnt niade to article 330 of the Constitution by sub-
section (I) shall not affec! any representation in the House of the People
until the dissolution ot the House of the People existing at the commence-
ment of this Act.

(1)

Short
title

and
commen-
cement,
Amend-
ment of

article
330.



Amend-
ment ol
article
332,

2 "7 T THE GAZETTE OF INDIA EXIRAORDINARY  [Parr II-Sec. 1]

3. (7) In sarticle 332 of tng Constitution im elause (1), for the words
“oxcept the Scheduled Tribes in the tribal areas of Assam, in Nagaland
and in Meghalaya™. the words “except the Scheduled Tribes in the auto-
nomous districts of Agsam” shall be substituted.

(2) The amendment 1nade to article 332 of the Constitution by sub-
section (7) shall not alfect any representation in the Legislative Agsem-
bly of the State of Naguland or the Legislative Assembly of the State of
Meghalaya until the dissolution of the Legislative Assembly of the State
of Nagaland or the Legislative Assembly of the State of Meghalaya exist-
ing at the commencemeni of this Act,

R. V. S. PERI SASTRI,
Secy. to the Govl. of India.

CORRIGENDA

In the Ten Compames (Acquisition and Transfer of sick Tea Units)
Ordinance, 1985 (3 of 1983) ss published in the Gazette* of India,
Extraordinary, Part II, Section 1 (No. 32), dated the 8th. April, 1885, —

(a) at page 5. in lime 11, for “any”, read “and”;

(b) at page 10, in lhe marginal heading to section 26, after
“cease”, add “to have”;

(c) at page 12, in the marginal heading to section 30, for “The
companies”, read “Tea companies”; and

(d) at page 14, in line 6, for “primium”, read “premium”.
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